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HOUSE OF THE PEOPLE
Thursday, 27th August, 1953

The House met at a Quarter Past
Eight of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-25 AM.
PAPERS LAID ON THE TABLE

RePORTs OF TARIFF COMMISSION ON
CONTINUANCE OF PROTECTION To DRy
BATTERY INDUSTRY AND . (GOVERNMENT
RESOLUTIONS ETC.

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
I beg to lay on the table a copy of
each of the following papers under
sub-section (2) of section 16 of the
Tariff Commission Act, 1951:—

(i) Report of the Tariff Commis-
sion on the continuance of
protection to the Dry Battery
Industry (1953).

(ii) Ministry of Commerce and
Industry Resolution No, §(2)r

T.B./53, dated the 15th
August, 1953.
(iii) Statement explaining the

reasons why a copy each of
the papers referred to at (i)
and (ii) above could not be
lald within the prescribed
period.
[Placed in Library. See No. IV. R.
39(5).
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(iv) Report of the Tarif Come~
migsion on the continuance
of protection to the Hydro-
quinone Industry (1953).

(v) Ministry of Commerce and
Industry Resolution No. 8(3)-
T.B./53, dated the 15th
August, 1953.

(vi) Ministry of Commerce and In-
dustry Notification No, 8(3)-

T.B./53, dated the 15th
August, 1953.

(vii) Tariff Commission’s letter
No. TC/ID/E-78, dated the

26th/28th May, 1953.

[Placed in Library. See No. IV. R.
11 a(25).]

ANDHRA STATE BILL—Concld.

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the Andhra Bill. Yesterday I
said the third reading would be finish-

ed by 10-15. We are starting only
at 9-30. I will call upon the hon.
Minister to speak at 10-15 in the

meanwhile hon. Members must flnish
their speeches. I will allow five
minutes each.

Shri Frank Anthony (Nomina‘ed—
Anglo-Indians): If you will see the
records you will also see that you
agreed to give one whole day to the
third reading and I respectfully sub-
mit that the House has not cared to
give .the Bill that amount of time. I
feel that it is very unfair to the
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[Shri Frank Anthony]

Members who are opposed to this
Bill not to be allowed that much time.
You had agreed to give one whole
day to the third reading.

Mr. Deputy-Speaker: The words are
used very easily—*“unfair” and so on.
We originally fixed seven days for
this, but I gave 9 days. I am going
to 93 days. There is no meaning in
saying ‘“‘unfair” and so on. Hon.
Member was not here yesterday.
For the general discussion we had al-
"lowed three days. and three days for
the second reading. We had decided
on seven days in all for the passing
of the BIill.

1 would have given on opportunity
to all hon. Members who wanted to
oppose this Bill because that would
have had preference over any others.

Shri Frank Anthony: Hon. Mem-
bers expected a full day and that is
what fell from your own mouth.

Mr. Deputy-Speaker: I said seven

days in all. Seventh Schedule. Sec- .

tions 47, 48 and 49 which had been
reserved to be considered within this
time consumed a portion of the other
time. Therefore, we have to cut
down the third reading.

Shri Frank Anthony: I am sorry
you have categorically stated that
one whole day would be given to the
third reading.

Mr. Deputy-Speaker: Originally 1T
said so. But having regard to the
huge amount of work before the
House and to the fact that I have al-
ready increased the time to 9% days
it is oven to me to change what I said
originally.

Pandit S. C. Mishra (Monghyr
Ncrth-East): Sir, I was saying that
the desire of the masses to get rid of
exploitation and not the desire of the
politicians to have a preserve for ex-
ploitation is the driving force behind
this demand for new linguistic States.
I am sorry tonotethat though the ad-
visers of the present Government did
for them so many things in the past,
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they only take up the operative por-
tions of the gone loras now. I need
not say much myself about what
1 am contending now. I will read
from their bibliography. They have
themselves said. “It is also a strong
argument in favour of linguistic units
of Government that by making it
possible to conduct the business of
legislature in the vernacular. they
would contribute to draw into the
arena of public affairs men who were
not acquaihted with English.”

Here in a nutshell is a desire of
the people to-get rid of exploitation.
They think that if their affairs were
conducted in their own language they
would have a chance to know some-
thing and to give their contribution
to it. I have seen that the Home
Minister, though he has been piloting
this Bill, has never accepted even by
a slip of tongue, that they have ac-
cepted this principle and they will
further expand it. But it always
seems that they wish to say that it
is an experiment and that they have
a desire to do nothing else. If their
wish is that they should keep them-
selves engaged and keep their oppo-
nents engaged in such superfluous
things, then I say it ig super tactics,
but then may God save this present
generation and this country from
such leadership. But if they have a
desire to achieve something. then,
they must proceed quickly and finish
these things.

The manner in which these Bills
are being placed in the House, I
must say, does not at all contribute
to the appeasement of the feelings of
the masses. Before the carving out
of this new State, we have the exam-
ple of Bihar having been carved
out in 1911, Orissa and Sind having
been carved out in 1936-37. We have
seen that no such treatment was
meted out to any of these new States
created at any time. It looks
as if they are treating
this new State like a step
child. They have a perfect right to
say, “Sonny! you have been brought
into this world not because I wished
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it, but because your ugly father
wished it”. Well they have got every
right to say this. Hindu Code Bill
or no Hindu Code Bill, the queen of
Delhi is already married to the rag-
ged tagged man of Hindustan,

He may be naked, he may be half
fed, but power has been captured in
his name, not in the name of educa-
ted people, nor in the name of Rajahs
or Maharajahs. But if they say
that as this State has been brought
into being by the pressure of the
masses, .they are going to treat it ill
1 say they are inviting trouble on their
own heads. Therefore, if we have
to proceed on some principles I will
request you to give more considera-
tion to these matters.

I am sorry to find in this House
certain friends who can never under-
stand what is the advantage of hav-
ing provinces on linguistic basis.

Mr. Anthony Eden for example—
(Some Hon. Members: Mr. Frank
Anthony) I am sorry, somebody calls
him Mark Antony—Mr. Anthony for
instance said somrething. I am sorry
our great leader Pandit Jawaharlal
Nehru is not here. T would
have told him that nobody can
help getting thrilled on the pro-
nouncement of the language of his
cradle. I think everyone of us is
familar with the reaction which we
get immediately we hear the voice
that we have heard in our cradles.
But perhaps these two people who
were brought up by English ayahs
and who do not know the vernacular
cannot understand these feelings. If
you talk to the man in the street in
his own language he will open his
meart to you and have confidence in
you.

ot ey T meewt (P srow-
mw--qa 7 faer  afear-—afeww) -
g T el

weare gen fay : (Fqdwr-afever):
a9 g aWwR, &9 AR g |

~ Pandit 8. C. Mishra: I have heard
the appeal of thhe Home Minister
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that we should have a common lan-
guage for everybody. And I want to
see the day when Hindi shall
be the most popular language
in India. But when some
people talk of “figsiparous  tenden-
cies” and this and that. I simply say
they do not know India. Shankara-
charya was living in the southern-
most part of India and he had con-
quered the whole of India not by
sword. What was the reason? The
culture of India is one. Therefore 1
say that all these talks are nonsense.

Sardar A. S. Saigal (Bilaspur): Sir,
let the hon. Member withdraw that

word.

Mr. Deputy-Speaker: The hon.
Member is impartial. He has not
said which part.

Pandit 8. C. Mishra: All these talks
of “fissiparous tendencies” etc. are
beside the point. By this process of
carving linguistic States you are unit-
ing India. So long as you do not
do this, India will not be united.

What have we seen? 1 wish the
Congress President were here. They
have gone back upon their promises.
What has it produced? It was &
very sorry spectacle. There are re-
caleitrants among their own members.
You would have marked it, not from
the Opposition side, but from that
side Member after Member was say-
ing “Our companiong in the Congress
can go to any length. They can mani-
pulate. They can change records”.
Each one of them was in fact saying
“I accept our companions have be-
come dishonest”. I wish the Giant
Atlas who carries the whole world
of the Congress on his shoulders had
heard this. Anybody can go and find
out what the Congress people are
saying about themselves. They say
“Each one of our leaders is capable
of dishonesty, interpolation”, and 8o
on. The record is there.

Shei Bhagwat Jha (Purnea cum San
tal Parganas): It is in your mind.

Mr. Deputy-Speaker:
fine ourselves to the
Bill!

Let us con-
Andhra State
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Shri Bhagwat Jha: He has already
said that he is talking nonsense.

Mr. Deputy-Speaker: I take it the
hon. Member has finished.

Pandit 8. C. Mishra: That I cannot
bring sense to those people—I
accept. But sense is already dawning
in spite of me. It has already dawned
upon them.

When giving them a new province,
they could at least treat the Andhras
better. If thev could not give them
the - Secunderabad or Hyderabad dis-
tricts they could give them ample
money. Even that would have shown
that there was some sincerity be-
hind this Act. They could have said:
we are bringing this Act and imme-
diately it shall be followed by this
Act and that

Therefore, once more 1 beseecl
them on behalf of the progress that
awaits us. in the name of that pro-
gress which this generation wants,
“Please change your attitude, get
forward quickly”. First of all, give
the Andhras enough to become self-
sufficient and proceed with the crea-
tion of those other States which are
awaiting to come into the world.

Dr. N. B. Khare (Gwalior): It is a
wonder of wonders that I rise to con-
gratulate the Congress Government
on this measure which they have
brought before this House for the
formation of the Andhra Province.
(Some Hon. Members: Hindi.) My
pleasure. But I must say that just
like their predecessors and preceptors,
the British Government, they have
missed the bus. After all it is a be-
lated and half-hearted measure, and
therefore my congratulations are also
belated and half-hearted.

It is a very long story, this ques-
tion of linguistic provinces. and I find
that there is nothing in this Bill to
enthuse the non-Andhras like Kera-
las, Karanatakas and Maharashtraians
and also Andhras because their dream
is a Visal Andhra with Hyderabad as
the capital. But after all I would
advise my Andhra brethren to re-
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member the maxim “half a loaf is
better than no bread” and to work
up this Province which they have now
got with the best of ability and with
the co-operation of others. And as
the oldest, perhaps, of the Members
in this House—in years though not
necessarily in wisdom—I will bless
them

Shri Bogawat (Ahmednagar
South)' Is it a confession?

Dr, N. B. Khare: Take it any way
you like. You may regard me a foo!l
if you like; I don’t mind.

Shri Algu Rai Shastri: No, no. It

is generosity.

Dr. N, B. Khare: I bless them. Yes-
terday my comrade Mr. Gopalan—
(An Hon. Member: Your comrade?)
Yes, yes, my comrade in this House
and yours also!—Mr. Gopalan quoted
lines after lines to the discomfiture
of the Home Minister.

The Minister of Home Affairs and
States (Dr. Katju): None whatever.

Dr. N. B. Khare: That is bravado.
nothing else. For, what were the
pronouncements of the Rashtriya
Saba bhaktas in the past? These hig
drums of Congress have without
doubt accepted linguistic principle.
You know, the drums make a big
noise but they themselves are empty!
It is not that they have kept them-
selves idle before bringing this Bill.
They have rearranged the territories
of some States according to their
whims and fancies and created bit-
terness. Take for instance Baroda.
Kashmir or Sirohi. Baroda was abo-
lished and merged into Bombay on
account of the whim of a Congress
High-up. Kashmir got similar fate
for some reason. Sirohi State which
is an organised State was disinte-
grated into two. The southern half
was joined to Bombay State and
the Northern half to Rajasthan. What
for? Because Southern half contains
Abu which is a hill station and it
must be there for the prospective
Maha Gujerat province. Why don’t
they do it in respect of Hyderabad?
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If they really want linguistic pro-
vinces they cannot escape the divi-
gion of Hyderabad State. I cannot
understand. Without doing that they
cannot have linguistic provinces,
Maharashtra, Karnataka and Visal
Andhra. Why should the Nizam be
there in spite of his sins of commis-
sion and omission? I am surprised
at his existence up to this day—I do
not mean his physical existence. I
on the gadi. I am surprised. I some-
times think that His ‘Exhausted’
Highness is a son-in-law of the Con-
gress organisation.

I 2 T
4

All the nine grahas when then enter
into a Rasi they move about, but this
tenth graha, jamata, when he enters
the Kanya Rasi, he is a perpetual
fixture.

It they want linguistic provinces
they must disintegrate Hyderabad
first.

Then some people talk glibly about
provincialism and parochialism when
we demand linguistic provinces. 1
can't understand that. - Look at the
arrangement in India. North of the
Vindhyas, all provinces are linguistic:
Assam, Bengal, Bihar. Orissa, U.P.,
Rajasthan, Madhya Bharat. But, you
go south of the Vindhyas: jumble of all
languages; poly-linguistic  provinces.
If we have a grievance over it, we are
not to blame. We must have them,
we shall have them, I tell you.

I know the ghost which troubles us.
I am a Maharashtrian. We live in
three States; Hyderabad, Bombay and
Madhya Pradesh and I belong to the
Madhya -Pradesh. I know it as a fact
that we are nowhere in a majority.
Therefore, the Goverrment of the day,
naturally give us step-motherly treat-
ment. No one can deny that. I do
not want to go into the details. I am
mentioning only a fact. You may take
it for what it is worth. There is the
demand. If you really do not want
linguistic provinces, why do you worry
about it? You have got so many
provinces in India based more or
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less ‘on linguistic principles, and so
many legislatures. Small half-penny,
two-penny provinces like Bhopal have

got legislatures. What an absurd
idea? Large overhead charges and
too much of expenditure. I should

say, scrap all these provinces and
legislatures and have only a few ad-
ministrative zones; abolish all these
legislatures which are hot beds of and,
if I may say so, symbolise only all
India corruption, cupidity, etc.—I say,
scrap all of them. Have only this
legislature. Let the President appoint
Commissioners or Governors or what-
ever you may call them and with the
help of advisers they may carry on
the administration. That would be
better, more efficient and less corrupt
than these. If you do not do this,
then, you cannot escape the formation
of linguistic provinces. Choose one of
the two alternatives. That is all I
have to say and nothing more.

W5 Y w (desrvmege
zfwr) : IuTewer wEvEY ww & OES A
# I T A A W aw w
a9T€ 3T £ fir I AW & waew
7 o frdaw w7 o aw 5o § il
& AT A FTA a9 AT ATOTE |

# AN gl w7 a®r A4
TAGE @ E AR A F AT
SR AT T AT qWEE § 1w s
e ot 7 AT A FE AT ey
W agaa g | w8 fifr e 9330
¥ & wryrETT A & 9w § @@ g ok
®09 & §rsT § gt w7 Fasrory
It < gt § | 99 fawrem & O
NFEAGFTFET FRAREIR @
T 1 A (A7 § 5 39 farwroe & qurd
7 faa fomr &%) 7 wivw &) w=fy
sy wufegt aamft 7% A9 femar
QT T FAT § | IR WL AEA &
W w9 & ot # ggwa § f5 aw 3w
AT ¥ w0 wdT qrare sea §
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[@5 mfa= z7a]
@ fee afgor & g agt & SN W
¥58T § ATATT {H AT Y #41 AT ¥
wedt AgY fraer 37 1 ar @Y fow A
YW F e NTH AT § I TF A
qrk ¥ wr fawraT T oS av fax
o7 AT St Y vwAr §7, 07
gfe ATqTATT ST Y AT Y & Ay
& xad g5 7 A 39 AT & Ao
aret & faad @7 § ¥ ST =l | et
fag arg | A TART TEY v v Ow
q<F Y A Aot FT FAtor FTAT ATHY
£ 1 g qTE AV IR WY AaT
wrdar @A gy &1 § FgA AT
fF ¥, FATEH AT qGASE Y 7
#1 Y 79 aga fadl a% T TS T
afx ATA T FHATEF, $T& H AGI-
g Wre et § A afx e e
g1 &t faan € At e # A
qficfeqfa & & @ awdt § Tg A ¥
qow & A T A | T AT A
Y qui w74 FTT & 9 | H} afx
TW T A FIN AY @A @A AT
g aur & g GTET §F AT
agfi g\ afgarewy ag wa g f aaw
T WATATT NTA1 & 219 & AT #Y
QAT FT AT NI Y (@Y F ggAw
adf g 1 afx o fg= Y wy e I
€477 F% | T qf% 19 eawi=irg wrat
§ IAET ITANT F4T, A @E fog
ot Ty w7 oy fer €9 § 7 JwwT AR
afx ame st R gy Y favarr &y arfr-
ard T T AT AT AT & TA_
qT A, AT #Y gHar w7 W A
aft x| afe AT a7 qE A wrAAC
i A ¥Ae & AT A qqq
T wArgd § AW e Ry /AT g
wgt Aoy Arer N ot € 9T A
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feeat Y a9 o | wfenfen adY
FET g & Y 7 gAwar g v gw ek
qAE Y FT TG FCRE | FINGA WHI-
R i 1 Frwfor =7 Afg w ewT foar
& 1%idqq qfas Ay sidw FAA &
T afadma F Ty swad d R
g AT qE fem £ & g@ am
Y war § fF oa gw wmEr ww
TR A §B @O qg AT gARR A
AT afgd AT I I A gAY =T
&T T1fgq | I 9T sy fag faem gw
HIFTATL, ATl $7 T T7 G600 | %
AR AT &7 g7 fraTHA w@TE AY
BT ® T qTd AT AT | UF ATH
AT IAT T QT T AT § A FEN
qH FANT, T, AT, fredr AR
frasu iy s em g 1 da
HMAY FEAT ATFAEAT FIRAT FT T FT
AT 9T gTe7 AT A HTRA T@AT 91T
AR T T FTLAE, B w7 7Y wqifn
g grat ¥ sfys faww & tog
IAE ATAA ATATE | | ATA T BT
geeia § | afe Agrarsy s aar § av
FIR TFA FT WTEIT P F @wnar
s So T wEHIES, TEAAT,
favsg 2w AR WiaTe FY faer FTOw
TET AT AT TG | IA A ¥
wiEY fedfrorr & I AR fad N @
s w2 fifog

Mo wEy : FX IJaFr Hdes
AAHYL THT I |

& fem 1w : §8 A a9 ol
AT & W o g | 7 IR
FTEY WTEX WY Ig TAST IAT ATEAT §
fr dgfag frare e v $ 33 ad @
grawfre ofraw § 7Y w@r g | o gfe-
WU EE g WAy gg ARy fe
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Tr AT AT EW AT F A 7w F qF
ZFE &, AT T AT gy TH F
T AT A & a1 IIEY  AqT§T-
T A 977 787 A1 I faar
A gE AT ITHT A YT S FereAr-
I FATINT | G & AT AT qHAT K
fou fgt w1 9t Ifaa = § a@ IV
HTIHY 3AT T&T | TIAT FE FLH g2
Fgx fadas sTaAda F3aTg |

Shri Frank Anthony: I, perhaps, am
going to enjoy the uniquely unenviable
position of being the only person to
oppose this Bill outright. I know
that my attempt is going to be a lone
and forlorn one. But. I am not with-
out the hope that people like me may
ultimately attract the saner elements
in this country into resistance; people
without any political axe to grind,
and without any motive of personal self-
aggrandisement, may attract them into
an awareness of the unlimiteq dan-
gers of the policy fo which the Home
Minister has committed this country.
May I say this, Sir, that I was con-
vinced more than ever ' after hearing
the Home Minister, that the Govern-
ment had conceded the Andhra State
in a mood of weakness or vacillation.
or even in a mood of political opportu-
nism. (Some Hon. Members: No, no.)
I listened to the Home Minister as
long as I could; I heard him for 25
minutes. During all that time what
the Home Minister did wag to regale
the House with details as to why the
Andhra State should not have been
brought into existence at this parti-
cular juncture. I would like to ask
the Home Minister this: What was
the particular urgency for this mea-
sure in the context of the economy of
the country? Would the Andhras
have been exterminated? Would our
economy have disintegrated and fal-
len to pieces if this mal-formed, de-
formed and truncated State does not
come into existence on the 1st of
October? (Interruptions) 1 am sorry,
1 have not got the time; if I had, I
would like to reply to every hon.
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Member categorically. Those of us
who are outside the arena.—I am out-
side the arena so to speak and it is
an axiom that the on-lookerg see most
of the game—many of us—feel
strongly that Government has been
stampeded into this, beaten a retreat
in the face of political blackmail, by
fasts, riots and violence. Another
line of argument, and perhaps catego-

.rically emphasized, was that this pro-

mise was made by the ruling party
about thirty years ago. We were given
the impression: Here is a ruling party
which is not only sensitive, but tremu-
lously sensitive to all its promises and
it is honour bound to implement
them. I say with all respect, this
line of argument struck me as being
so much political cant and hypocrisy.
What about other promises, equally
vital promises, by the ruling party,
promises which affect not a small area
like the Andhra State but the whole
country? What about the separation
of the executive from the judiciary?
Your motive here, I am sorry to say,
is a political motive because it does
not suit you to separate your power- -
drunk executive from the judiciary:
something which will give real mean-
ing and significance to independence.
You forget about that much more
vital and much more sacred
problem and from political
motive you implemen this mal-formed
State. Our only problem is the eco-
nomic rehabilitation of the country
and that alone should have absorbed
all our energies. What does Indian
history show over and over again?
History has a way of repeating itself.
What are the forces and bonds which
have united India? The three bonds
which still keep the Indians more or
less as a single nation are the unified
administration introduced by the
British, secondly the person and per-
sonality of Jawaharlal Nehru. and
thirdly, a common medium of expres-
sion between the leaders of the coun-
try. The first two are extremely tran-
sient. Already the mortar of unity of
the administrative machinery is crum-
bling under the impact of regionalism.
A vote-catching competition is going.
on among all the political parties for
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the services to be regionalised. Un-
fortunately Pandit Jawaharlal Nehru,
—I am sorry to say he is not here—
has been unable to resist that.

Then there are the language fanatics
who, without wisdom and statesman-
ship first te substitute in the place uf
this common medium of expression,
Some single national language, are
weeping over English. . . .

Seth Govind Das: Remember the
Constitution.

Shri Frank Anthony:...and I regret.
that you are giving this hostage to
disintegration. What has my hon.
friend the Home Minister said? He
asked Shri Gopalan to accept this as
a solemn act, He has used it to ini-
tiate a still greater process of dis-
integration. My hon, friend the leader
of the Communist party has threaten-
ed you in so many words that this is
only the beginning of your trouble. You
have made a man-made problem for
this country.
only those people who are engaged in
unseemly controversy for the spoils
of office. It is going to satisfy the un-
employed element in your legislatures.
Unfortunately, there is always a very
large unemployed element in  your
legislatures. They see in their own
legislature an opportunity for lucra-
tive and more permanent employment.
It is going to satisfy the unabashedly
communal elements in Andhra. who
think in terms of loaves and fishes of
office. (An Hon. Member: No, no.)
My hon. friend said: ‘No"”. What is
sauce for the goose must be sauce
for the gander. Why, when Mr. Hukam
Singh asked for a Punjabi-speaking
State. did somebody raise his hands in
horror? Why, when the Sikhs make
that demands, do you raise your hands
and say: “This is a communal demand”?
Why—I am not pleading anyone’s case.
I am onlv arguing by analogy,—why.
when 16 millions in Uttar Pradesh, do
not ask for a separate State but only
ask for a small measure of cultural
autonomy to teach their mother tongue
once again you call it a communal de-
mand? But when your co-religlonists

It is going to satisfy .
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ask for a separate State you endow it
with noble and lofty motives. When
your co-religionists demand it, it as-
sumes the reflnements of a natural,
irrepressible and cultural urge. That
is what is happening.

10 AM.

If you really want to serve the lin-
guistic minorities set your face against
linguism. The greatest guarantee of
a linguistic minority is not a linguistic
State but a multi-lingual State. When-
ever you place one language in a
position of unchallenged supremacy,
then the people whose mother tongue
happens to be that. language will
oppress and destroy the real linguistic
minorities. It is happening in Uttar
Pradesh. It will happen in Andhra
and it will happen in every linguistic
State, This means not cultural auto-
nomy for the linguistic minorities—it
means cultural death,

One of our poet friends, with typical
poetic hyperbole, referred not in lyrical
but hysterical language to what he
described ag a festival of culture be-
ing ushered in by linguistic States.
Fortunately, neither poets nor madmen
are the best judges of hard bitten
political or administrative problems.

What was going to happen to the
Andhrag if they did not have a lin-
guistic State? Were they going to he
physically exterminated. Was their
culture going to be extinguished? This
is so much political cant and
hypocrisy. Telugu is one of the
major regional languages. The Telugus
have already achieved cultural
autonomy. They have their schools
and colleges. So this is not a cultural
but a political cry.

Today the country is bleeding to
death. Millions and Millions of peo-
ple are starving or are near starva-
tion. Every penny we had we should
have spent on food. clothing and
housing. Today you are indulging
in cheap political tomfioolery. What
is going to happen? You are going
to spend crores and crores of rupees
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on Andhra. You will not only drive
national unity into the background
but into ultimate oblivion. (An Hon.
Member: No. no.) My hon. friend
says ‘No, no’, but let him face the
reality. When Andhra comes in, my
hon. friend will not be able to go to
Madras. The Dravidakazhakam will
drive him out, When you are canalis-
ing. your emotional feelings into nar-
row regional tendencies you will drive
out all thoughts of one nation and one
language. That is what is going to
happen. I pray tc God I may prove
to be a false prophet.

Mr. Justice Wanchoo has calculat-
ed the Andhra State as a deficit
State. He has calculated the deficit
as Rs. 5 crores. Today the political
bandwaggon represent a rake's pro-
gress. When all our politiciang get
into saddle, you will see more and
more expenditure which the British
never dreamt of all the pomp of
imperial barons and the parapher-
nalia of so-called democracy, the
importing of hordes of Ministers,
Deputy Ministers, Parliamentary
Secretaries, hordes of gilt-clad
chaprassis. Let your political “nou-
veau riche” get going. Let them have
all their political sops and your deficit
will not be five but fifteen crores.
There is this utter perversion of
priorities in this country. The
Finance Minister is here: one of
the wickedest acts he did was to
take away the food subsidies: he made
the food of the people dearer just to
save fifteen crores: yet without bolt-
ing an eye lid we are prepared to
waste as many crores in starting an
unnecessary, deformed State. You are
performing not an act of folly but an
act of treason. Fifty years from
now the Home Minister will be indi-
cated by posterity and be damned.
He won't be there; he has a facile
manner of dismissing a problem by
a wave of the hand; by oversimplifying
it, he won't be there to exculpate him-
self even partially.

I blame all the parties, the Praja
Socialist, the Communist and others;
they are all playing the same game.
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They know it is a problem of language
—a highly emotional problem. It is
like the Muslim problem of ‘Moham-
medanism in danger’. It is an irra-
tional problem. They know that un
emotional, irrational problem can be
exploited by political adventurers as
a vote-catching device. I am sorry
the Leader of the House 1s not here.
I have got a very great regard for
him. I did expect that he at least
would have said: “Let ug stop this
disintegration and disruption of the
country”, but in a moment of weak-
ness he has agreed to this.

Privately, at any rate, they will
admit that they should not release
these centrifugal forces.

But publicly they are all engaged in
vote-catching. That is what is going
to happen. You do not have the
strength, you do not have the
statesmanship, the courage to say:
“Let the Communists vote-catch nas
much ag they like. Let the Praja-
Saocialists compete with them. We
will at this state, at any rate, stop
any tendency to encourage centrifugal
forces. We will concentrate on one
thing, and one thing only, and that
is to give our starving people some
food. our naked people some clothes,
our unsheltered people some shelter.”

Shri Ramachandra Reddi (Nellore):
At this stage I have got very few
words to express. Mr. Frank
Anthony's guns boomed, but not
a single bullet wag fired 1
have not heard a more irrele-
vant speech, than that we have so far
heen treated to on this occasion.

The names of Dr, Katju and Mr.
Deshmukh will go down in history as
the great architects of this Andhra
Bill. They have yet a great responsi-
bility to discharge, as great many
things have to be done yet. We can-
not but appreciate the services of the
officers, of both the Centre and the
Province, for having expedited the
proceedings that led to the formation
nf the Andbra State, They must have
done their duty with the best of
intentions, under the instructions of



693 Andhra State Bill

[Shri Ramachandra Reddi]

both the Central and the local Gov-
ernments. What is left there is a
goodwill that hasg to be developed
both internally in the Andhrp State
- and externally.

A Jot of controversy has been rais-
ed on the floor of this House, and it
looked as if there was going to be a
battle of brickbats. but fortunately
everything hags ended smoothly and
calmly, and we are now in a position
to exchange bouquets. Controversies
have been, to some extent. mellowed
down by the able exposition of the
situation by the hon. Finance Minis-
ter. There are still opportunities
given to examine the basic principles
or the basic reasons for these con-
troversies. I would only urge upon
the Government, and especially the
hon. Home Minister to expedite the
constitution of the Boundary Com-
mission, the high-powered Boundary
Commission that he has promised.
Very many things have to be done by

that Commission, and we wish that’

Boundary Commission would be able
to solve so many questions that have
been mentioned on the floor of this
Hous¢ and that are agitating the
minds of others who are anxious to
form their linguistic States. I am
sure the several areas which want
Linguistic States to be formed would
co-operate with the Boundary Com-
mission, and would not raise new
issues to make the position of the
Boundary Commission very difficult.
I only invite the co-operation of all
concerned, not only the Central and
local Governments, not only the co-
operation of the several sections in
the Andhra area, but also of those
people who are anxious to form their
own lnguistic states. viz.. the Kanni-
dagas, the Malayalis, the Maha-
rashtrians and probably the Tami-
llans also. In fact, the time might
come when there will be, for the
sake of efficient administration a
federation of some of those linguistic
areas In the South consisting of the
Tamilians, the Andhras, the Kanna-
digas and the Malayalis. I wish that
the Central Government would uot
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hesitate to do their part in setting up
the several linguistic States for which
there has been agitation.

A}

Dr. Lanka Sundaram (Visakha-
patnam): The House has still not
recovered from the shock sought to
be administered by my hon, friend,
the modern Don Quixote, the Lone
Mariner, Mr. Frank Anthony. Until I
heard his speech, I thought that the
only King Qanute is the hon. Home
Minister, He is no longer so. Now,
he has got good company.

Having listened to the perfervid
eloquence of my hon. friend Mr.
Anthony, who unfortunately does not
have roots because he has no consti-
tuency, he is in the most happy posi-
tion...

Shri Frank Anthomy: All India is
my constituency.

Dr, Lanka Sundaram: Sir I am
reminded of the British poet,

“and calm of mind, all passions
spent”

This is the mood in which I would
like to approach this debate on the
third reading of this Bill on the
Andhra State. 1 am in this mood on
account of the S.O0.S. sent to me
yesterday before the third reading
began—and I may as weli take the
House into confildence about what
in other circumstances. would be top
secret—by my hon friend Dr. Katju.
This is the note he sent to me yester-
day. “Valedictory speeches tomorrow.
Will yours be valedictory or maledic-
tory? I am told it is the latter.” (Sd.)
K.” So, Sir, immediately with the
obliging assistance of one of the com-
missionaries of this House, I sent him
a love letter. I wrote as follows: “I
will be the incarnation of sweet
reasonableness and a gonod patriot”.
And I hope, Sir. that now that this
din and bustle of controversy, the
attack and counter-attack, sometimes
leading to rancour, are all over, they
will become  memories, mostly
pleasant to most people, perhaps
poignant to a few.
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I would like to make one statement,
and I am sure my hon. friends, parti-
cularly from Tamil Nad and Mysore
would not grudge me this point, viz.,
the Andhras have fought in this hon.
House for full nine days a hard battle,
a relentlesg battle. Let it be said by
History they have fought with clean
hands. They have no malice towards
anybody. At the time of separation,
at the time of home-making, we
should know where exactlv we stand.
That exactly is the point, and I am
sure my hon, friends from the South,
particularly, as I said, from Tamil
' Nad and Mysore, would not grudge
me this point, Even today, the Andhras
are prepared to sit round a table and
discuss matters., thrash them out. be-
cause the Andhras, with a proud
patriotic record of half a cen-
tury in the freedom struggle, are
patriots, they are Indians first and
Andhras next. I hope this hand of
friendship will not be rejected.

This Bill has been sponsored by
two doughty spokesmen of the Gov-
ernment of India. One is my hon.
friend Dr. Katju—I have gone
through the entire record as careful-
ly as I can in the written word,—and
the other is my hon. friend Mr.
Deshmukh, The attitude struck—and
I say with great respect to my hon.
friend Dr. Katju—by the Home Minis-
ter was that of a Solomon come to
judgment. He said: “My conscience
is clear. Trust me, I have done all
that is humanly possible for you peo-
ple. I am a friend of the Andhra
Desh. What is your grievance? Why
do you talk about assets and liabili-
ties? What are they? I do not know
what they are.” In fact, I have got
the record of the speech made by
him yesterday. He said in part: “It is
all bosh”. If you were here I do not
know what you would have said in
your ruling.

Mr. Deputy-Speaker: Why is it
repeated then?
Dr. Lanka Sundaram: With your

permission. Referring to the contro-
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versy about the assets and liabilities,
Dr. Katju said:

“It is all bosh, you take it from
me, all bunk—people saying that
they have got suspicion.”

My hon. friend hag chosen to sur-
round himself with eternal darkness.
He is afraid of figures. He reminded
me of a couplet from Milton’s ‘Samson
Agonistes’. In the evening of his life,
T would like to make a present of this
couplet to my hon. friend Dr. Katju:

“Dark, dark, dark, irrecoverably
dark,
Total eclipse, the sun to me

Is dark and silent as the moon!
Hid in her vacant interlunar cave.”

That was the darkness with which
my hon. friend Dr. Katju has sur-
rounded himself.

Now I come to my hon. friend the
co-sponsor or the co-defendant of
this Bill, my hon, friend Shri C. D.
Deshmukh. My hon. friend Shri
T. S. A. Chettiar said that he is a
good son-in-law and so he will sup-
port Andhra Desh. There are sons-in-
law, and I know at least three of
them in this hon. House in places of
high eminence. There is the Damad-
e-Hind, thén there is the Demad-e-
Uttar Pradesh, and now we have got
the Damad-e-Andhra. There  are
sons-in-law and sons-in-law, and
usually they take away, and do not
give. In this case, my hon. friend the
Finance Minister not only has taken
a precious burden away from Andhra
Desh, but also a sum of s. 3,000 a
month along with it, to be spent in
Poona. He is a liability, and not an
asset to us.

In fact, if I am not mistaken, the
hon. Finance Minister—I have gone
through the entire record of the pro-
ceedings—has struck up the pose of
a pious and virtuous mother-in-law,
trying to do justice between daugh-
{erwin-law. Now what do mothers-
in-law do? Normally they say: “Look
here, my motive is pure, I speak
from experience, 1 am just, do not
‘dispute my decision.” That is why
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he quarrelled with me yesterday and
said that he resented my statemant
that Andhras feel a just and genuine
grievance that the accounts have not
been made available to them.

I am only sorry that the martyrdom
of Potti Sriramulu was necessary for
this Bill which will go through the
final stages in the next few minutes.
This could have been avoided. All
of us went and spoke and urged peo-
ple at the highest level in this Gov-
ernment to avoid that tragedy. Today
I am sure, in the next few minutes,
wherever it is, Potti Sriramlu’s soul
will rest in peace. The rebellion and
revolt of the Andhra people could
have been avoided. I am sorry that
the whole gamut of my hon. friend, Dr.
Katju's speech was to the effect that
linguism was fissiparous and so on,
which was repeated by my hon. friend
here parrot-like—I refer to Mr.
Frank Anthony. But let me tell him

as an Andhra, and as the president .

of the All India Linguistic States
Conference, that the people are on the
march, and even two thousand Canu-
tes like him cannot stop it. The
South is in revolt. Therefore do it now,
tomorrow will be too late.

An Hon. Member: Where is the
revolt?

Dr. Lanka Sundaram: Regroup the
people predominantly on a linguistic
basis, whjch fortunately happens to
coalesce with a geographical basis—
there are the watersheds of the Krishna
and Godavari rivers, and there is the
cotton belt of Maharashtra etc. Impart
strength and cohesion to this country.
Let it not be too late.

I am not satisfied with this Bill,
but I accept it. This is only a first
step. Mine is a truncated State, but
this will be first step towards Vishala
Andhra. Let him disintegrate Hydera-
tad today. Tomorrow will be too
late.

Finally, I would say, let the
Boundary Commission come imme-
diately, let there he no dilatory tac-
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tics. I beg of this House to give the
Andhras its blessings at a time when
we, for the first time in 2000 years,
are re-embarking on house-keeping,
Itam sure this House will give us
dn behalf of the Andhras, the bless-
ings that we desire.

I support the motion for the third
reading.

Shri 8. S. More (Sholapur): I cise
to support, this Bill with a mixed
feeling. My feelings are as mixed as
the economy of the hon. Finance
Minister, I rejoice that the Congress
has partially at least redeemed the
promise it had given to the people,
while fighting the national cause. If you
go through the history of the national
struggle, you will find a long chain
of promises which the Congress had
suffered itself, to give to the people.
[ believe the redistribution of pro-
vinces on a linguistic basis was also
one of the major promises. The Con-
gress leaders thought that they could
enlist the support of the people in our
national struggle, and drive away the
exploiters, the Britishers, by giving
the people various assurances, and
one of the reasons for the cohesion of
the people, which brought all people
speaking different languages, and
different sections having different
cultures together on the national
plane was this major promise
of the reconstruction of pro-
vinces on a linguistic basis. I know
my hon, friend Dr. Katju at this
stage of his life, has a grand memory
for forgetting all relevant facts. He
is particularly forgetful of promises
which really contributed to the suc-
cess of the national struggle. My hon.
friend Mr. Gopalan yesterday quoted
exhaustively from the report of the
Nehru Committee of 1928, I propose
to point to a Congress declaration
which was made in an earlier period,
at the Madras session, in 1927.

Mr. Deputy-Speaker: The 1lon.
Member has got only flve minutes.
sari S, S. More: T will cut my coat

according to the cloth of time avafl-
able.
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“This Congress is of opinion
that such readjustment of pro-
vinces be immediately taken in
hand, and that any province
which demands such reconsti-
tution on a linguistic basis be
dealt with accordingly.

This Congress is further of
opinion that a beginning may be
made by constituting Andhra,
Utkal. Sind and Karnataka into
separate provinces.”

This was the promise given as far
back as 1927. More than 25 year have
elapsed since then, The Congress
Government has come into power on
the basis of these promises. It was a
sort of valid agreement entered into
by the Congress with the people. So
far as the people’s part is concerned,
they have already done their part.
But the other party to the contract,
namely the Congress, has not fulfilled
its promises.

I said earlier that I support this
measure with a mixed feeling. I re-
joice over the fact.that the Andhra
State has been created. 1 give all my
good wishes and sympathies to the
Andhra people. I know they are
embarking on a journey which is
bound to be arduous and possibly
hazardous, but they go with our sym-
pathy. They go with many disadvan-
tages created by Government and
other interests concerned. They go
with many disabilities, but with all
that, they carry the sympathy and
the hearty good wishes of many of us.

At the same time, I cannot refrain
from expressing the sorrow that I feel.
I am reminded of a story in this
connection. There were two friends
who were ripe for marriage. Both of
them had given up hopes of marriage.
But somehow, one of them got marri-
ed, and the other fellow remained
without marriage and full of grief and
despair because it did not come into
offing. The latter congratulated tlre
former on his marriage with tears in
his eyes. I am in like predicament
now. I am glad that Andhra is
created but I am pained that
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Samyukta Maharashtra is very remote.
While we the Maharashtrians and
Kannadigas are not getting the fulfil-

" ment of the promise given to ug in

this 1927 resolution, somehow, the
time has come for the formation of
the Andhra State alone. The promise
to reconstitute provinces on linguistic
basis was one and the same, in res-
pect of Karnataka, Andhra, Utkal etc.
But the fulfilment of the promise nas
been distributed into so many instal-
ments. I am reminded here of the
preamble of 1919 Act, ‘Progressive
Realisation of local self-Government’

Shri Gadgil (Poona Central): Not
local, but responsible self-government.

Shri S. S. More: I accept the cor-
rection. If the Congress tries to ful-
fil its reasonable and rational pro-
mises in such instalments, people will
be full of despair and frustration. The
way in which the Andhra State has
been created is nothing but a positive
encouragement to violence. When the
Andhra people were peacefully
demanding a separate province for
themselves, the Government did not
realise the necessity of conceding their
demands, Some of the rowdy elements
—] am not blaming all the Andhra
people—resorted to violence, and
Government finally conceded their
demand. As far as Maharashtra is
concerned, I do not know what to
tell my hon. friend Dr. Katju: If we
start indulging in violence, I do not
know what will happen to this coun-
try because we have professional
fighters. I am trying to appease the
people, who yearn for the formation
of the Maharashtra province, by
resorting to a process of deduction.

‘Let everybody be separated; after
such separation what remaing will be
Maharashtra’. 1 take your permis-
sion, Sir, to tell Dr. Katju that that
sort of logic will not keep the Maha-
rashtrians passive for-a long time.
The restive Maharashtrians have
remained in peace for a very long
time, Shri C. D. Deshmukh, who hap-
pens to be the son-in-law of Andhra,
has redeemed his promise to his wife's
relations. Sir, it i3 a. common ex-
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perience that when a man is married.
the mother’s relations go to the back-‘
ground and the relations of the wife

‘assume the upper hand. Shri C. D.

Deshmukh wields an important posi-

tion in the Cabinet. 1 would rather

request him to persuade Pandit Nehru

to concede Samyukta Maharashtra, I

heartily wish, that Samyukta Maha-

rashtra be created in a manner of

grace and good feeling. Otherwise,

even Kaka Gadgil was forced to say

that something evil will happen.

Shri Gadgil: No. no.
lambs.

Shri 8. S. More: When lions are
elected to the Treasury Bench,
they become lambs: but when they
are put back, they again become
lions.

Old lions are

So, Sir, with your permission I
want to give my blessings to the
Andhra people. I say to them:
‘Travel courageously, but cautiously.
Let the fulfilment of your am-
bition reach its final  goal .
and along with you other persons
having the same national sentiment,
the same national urgings will go’.

1 cannot resume my seat without
a reference to the speech of my
friend, Frank Anthony. When I heard
his speech, 1 was persuaded to believe
that the whole of India had gone
mad, that the world was completely
flooded by the deluge of folly, But
then I got the solace that though the
whole world was going mad, India
was going mad, Dr. Katju was go-
ing mad and that too in the company
of Shri A. K, Gopalan, there is at
least one Noah and that Noah is Shri
Frank Anthony. And he is surviving
the great deluge by sitting in his ark
of wisdom. He is blaming us for our
national sentiments. 1 may say, Sir,

he is very consistent. When the
Britisher was here. he was sailing
with the Britisher and fighting
against our national aspirations.
(Interruption). Even when the
Congress is in power, he is
consistently keeping to his old

tradition of cursing people for cherish-
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ing “national ambitions. Whenever
there is a small Committee, he wants
nomination as a representative of his
community and he wants to get the
dvantage of it. When the whole peo-
ple relying on the history of ages
claim certain things in the their own
right and in fulfilment of the promises
given by the Congress, Mr. Anthonhy
has the courage—I won't say the
cheek—to say ‘All of you are going
mad; you are seeking political conces-
sions’. Political concessions! Was not
the driving out of the British a politi-
cal fight? Yes, it was a political fight.
If you reconstruct the provinces on
a linguistic basis as a political gesture
to the people, it may lead to economic
evolution of the couritry and econo-
mic regeneration of the people, It
may be a political concession at the
outset, but it is bound to lead to the
economic development and cultural
development of the people in the
long run.

Again, Shri Frank Anthony re-
presents a small community. He
should try to assimilate and under-
stand the feelings of the larger areas,
the larger nummber of people. Then
only will there be safety for minori-
ties.

As far as Maharashtra is concern-
ed we surrendered to the Britisher
the last. The Britisher was intent
on keeping us sepaiate, Lest we rige
in revolt, if united, we have been split
up into three minority groups—one
in Hyderabad State, another in
Madhya Pradesh and a third in Bom-
bay State. That artificial division
should be undone. When Bhim was
told ‘Let Bhim smash Jarasandha’,
what did he do? He tore him to
three pieces or two pleces and
threw them to different directions so
that they should not reunite and
bring Jaras and to life again. That
Bhim strategy should not be repeat-
ed again. The Maharashtrians should
be granted their demand. We wait
for it and we plead for it on our
knees to Dr. Katju. He is the Nath
of Kailas. and unless one goes to
Heaven no one can touch his heart.
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So we beg, Sir, in all humility that
Samyukta Maharashtra and Samyukta
Karnataka should be constituted as
early as possible. You cannot solve the
question of unemployment, you can-
not solve the question of giving pros-
perity to the different areas by keep-
ing all these heterogeneous elements
together as in chain. Let UP. also
be split up into different regions.
(Interruptions). We want provinces
of normal and reasonable size. 1
would request that the whole of In-
dia be reconstitutedq and regrouped
into different provinces where ' we
shall be of equal might and equal
quality. The ‘C’ class States have no
reason to exist. unless they are
designed for the distribution of spoils.

With your permission, Sir, I again
thank you for your indulgence and
I again wholeheartedly support what
Dr. Katju has done, and I believe
that this Bill shall be the first of
the measures that are going to be
similarly introduced on the floor of
tire House.

ot daw (Pt oTRTaT — Tfre):
IArST AEXT W OF A A F qOF
AT T @ § AT F et o e gt
g fw oY aresy AW a7 AveT € TEE
HATEHT FY GIAT A FTHAT oy % |

gare far ol da) ot 7 3w wgh
YAt A § 1 H oI ag W A
HAAT 41 | I freag & oF S
*1 %17 fivar & f g aga ofaw S g
fagas & o9 7 § aa IFW JuO® A
H uF YqraAdr Y § | A4 whesy &
fou o< aTg * wfsargat fearé o3
W1 I ag wu &, qg A g, fw
TH WFTC ¥ 2T 7 faaro 2oy fgar o
g § A Ty o AIT T AT
®r gyfer Jaw g AT qrq v IFH
w31 fv arewzrfrs wyfe A agh
AR FEIRTHAT Y qA 48 FEAS
AGAZ A TS AN H A% JATI
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# AT & TR E | 7 @ A §,
Qrad Ode & qe 7 § | T ¥Aw Arew
a7 GE | AT FEATIATY I & a9
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&1 T T A AgArAr o 39
ara # | 97 #Y areafas ggraan, sfww
wgtaa oY, 3% Rt B4 anfed

arq &Y & oY ag o s 5 A
¥ graw § afuw faorw Al QAT
ifed | 7 oraT £ fr AT FE AT
a1 firas segw &, Segw &) AgR IR
Feaey ® AATE | qR AT FE FrOT
T frari oy frew & famen firr
AT\ FRE reqer # fqgw ¥ q@ F
wWT § g AT A7 agi oA wd
ot ¥ qw §F oY wwe IT Y wPr AT
fFAmdaudg www wal &
# &Y areaTar 7T a1 iR F gk
g f& wwe W 2w a9var I, oF
T EY eqrAT Y 1 Y frare & Iy
a7 & FI A, A & §7 waac fay,
gferer fird, &ty areT F1 eqva 29T
wifgd |/ < swfas gwg T2 Fav
IrEAT | THT TF F w=w oft g2 A
NTAT & X F FIT IA907 ATEY £, AN
wgrarer £, %@ 4, farady wit § o
= qfaar & g faAY grrf s e
FT GFY 3——NU AT %97 & fF Iq9
W ¥ agd faer afY 70 A0fgd
£ AT A AT A F ;AT
qTg 4 W A FATT AT AT F Frfr
Z 3u¥ faq g w391 5 397 7
Y€ § AT &1 TG £, N § v 97
IR 3, TE ICAT qgASTAT A% §
AN AGAFTF AT E 1 AT
fasas €10 wrzy 7 @T{ A IEHY
ANGT FTATE AT F97 AT & Argql
&1 qqaT ArArATE AT

Shri Venkataraman (Tanjore): I
rise 10 offer my felicitations to the
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Andhra people and the Andhra State
on the fulfilment of their ambition.

An Hon, Member: They will never
accept your good wishes.

Shri Venkataraman: I feel I have
a duty to speak and say this on
this occasion, because it has been
my lot to present the residuary State’s
point of view during the course of
the whole debate in this House. And,
in doing so, it might be that we might
have offended or wounded the
feelings of the people with whom
we have been associated in close
friendship for over centuries. I want
the House to forget and also my
Andhra friends to forget whatever
might have passed in this House and
start a new era of friendship, associa-
tion and co-operation between the two
States.

Mr. Anthony expressed some fears
and so far as they go as fears, one
might understand them. But, I do
not think they are necessary corise-
quences of partition of States. For
instance, the new Andhra State and
the residuary State of ‘Madras will
most certainly try to reduce expendi-
ture to the minimum and improve the
‘eficiency and make it possible for
the States to function within the
limited resources they have. There-
fore, it does not necessarily follow
that because you have introduced this
new Andhra State or because you
have introduced this new residuary
State of Madras, you will have
all" the paraphernalia of 15 or 16
Ministers and 15 or 16 Judges.

An Hon. Member: You will have
that.

Shri Venkataraman: In fact, my
own feeling is that the new Madras
Government may not have more
than 5 or 6 Ministers and more than
S5 or 6 Judges. We might even beg
our Judges to work half an hour
more every day and we might be
able to manage within the limited
resources we have.

368 P.S.D.
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Shri Frank Amthony: You will have
a new Governor.

Shri Venkataraman: ] do not want
to enter into a controversy at this
stage, but, I say we need not take
a very pessimistic view of the future
before us. The Andhra State as well
as the residuary State of Madras have
plenty of resources which can be

. tapped, developed and projected in

such a manner that the people of
these two States can live very hap-
pily and in contentment and peace.

The only other point I want to
mention on this occasion is this. In
the course of our discussiong on
clauses, we have almost worried—if I
may use the word—plagued the Home
Minister and the Finance Minister
and a number of others with our
doubts and fears which may be imagi-
nary or which may be real. What..
ever it was, all our doubts and fears,
we had to clear them with the au-
thorities in the Government. And,
it we had, in the course of that,
troubled and worried them, we would
ask them to forget that and bless
this new State of Andhra and the resi-
duary State of Madras not with mere
words but with sufficient money for
their future development.

Lastly, 1 wish to state that the
composite State of Madras has done
its best to the best of its lights in
the past. If there were any mistakes
in the past it is possible to rectify
them under clause 51 which has been
specifically provided for that purpose.
But in doing that let us not try to
start a series of claims and counter-
claims; let us not try to rake up not
the immediate past but the hoary past
and carry on the quarrel for ever.

' If we close the chapter and that too

as early as possible, the opportunities
for co-operation between the two
States will be greater and the two
States will be able to function as
effectively and in as friendly a man-
ner as it has done so far.

With regard to the institutions
about which there was some mention
in the debate, I wish to state, Sir,
that the institutjons in Madras are
open not merely to the people of one
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State, but to the whole of India. Our
ophthalmic institution is considered
to be the best in India and people
from all over India come to our oph-
thalmic institution. There are some
other very good institutions with
very great traditions, I must say
that all these institutions will be
open to the Andhras as they would
be open to any others in India.
The only thing which perhaps we are
not prepared to do was to make any
reservation for any particular State.
We wish to be understood in this
matter and that is why I bring it to
the attention of the House.

1 cannot adequately express, with
all my knowledge of English, the feel-
ings of joy at the fulfilment of the
great ambition of the Andhra people
and I wish the new State all success
and prosperity.

Shri Raghuramaiah (Tenali): 1
reciprocate the feelings so warmly
expressed by Mr. Venkataraman. 1
would like to take this opportunity to
thank all my Tamil friends for the
sporting manner in which they took
some of our attacks, and particularly
our Mysore friends who in their tradi-
tional generougs nature have taken
some of our accusations in the pro-
per spirit. I am very grateful in fact
for the entire House for the very
sympathetic manner in which they
have considered our case.

There is one feeling—sometimes ex-
pressed by some members on the
opposite side,~which I would like to
resist. It is said that this Andhra
province is extracted from this Gov-
ernment. I deny that. It is the
Congress which has propagated the
idea of linguistic provinces thirty
years ago. It was great Congress men
like Konda Venkatapayya Pantulu
that started the Andhra movement.
As lately as the thirties it was under
the guidance of the late revered
Motilal Nehru that the linguistic pro-
vinces were recommended, It is,
therefore, fantastic to say that the
Andhra province is extracted from
this Government and I for one am
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sure that many of our people—I
speak for those for whom I can
speak—are thankful to this Govern-
ment for having given us this. It is
true ' that they want Visala Andhra:
it is the aching desire of everyone of
the four crores of Andhras, wher-
ever they are. I am sure this Gov-
ernment will soon see their way to
fulfil that also. We Andhras are some-
times emotional but always very
frank. In times of great events and
times of great stress it is Andhras
that have stood first and foremost in
the national movement and, if ever,—
Lord forbid!-—a national crisis
comes, we shall be the first to stand
in the forefront. I would like ta
assure this House that Visala Andhra
will ke the-first contented well-inte-
grated State of this great Indian Re-
public.

Prof. Agarwal (Wardha): I am not
one of those who believe that reor-
ganisalion of the States will necessari-
ly lead to any disintegration of this
great country, but it all depends on
the right perspective. My hon. friend
Mr. Frank Anthony spoke very frank-
ly. But his frankness was rather mis-
placed.

The Congress has always stood for
a proper reorganisation of the States,
because we believe that the States as
they exist today are administrative
monstrosities. The Britishers came
to this country and carved out of this
great land States as they liked, as they
conquered territories.

The Congress has always said that
in this process of reorganisation, lan-
guage will necessarily play an impor-
tant part. though not the only part.
The latest resolution passed at Hydera-
bad made it very clear that the Con-
gress will stand by that policy and
although we do not want to encourage
any kind of narrowness of outlook
merely based on language, we do feel
that from many points of view langu-
age is one of the very important fac-
tors. Of course, financial and econo-
mic factors, the factor of national
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security are others. But we do want
that this country should be properly
reorganised as early as possible. There-
fore, we have welcomed the announce-
ment of the Prime Minister that soon
a Commission will be appointed—I
hope it will be sooner than later—
which will go thoroughly into this
question, not from the policy point of
view, because we have always accept-
ed that policy, but in order to study
the whole question from the point of
view of India as a whole. We do not
want that States after States may
come up as isolated events, creating
troubles. For example, when Andhra
was created first we thought that it
will be the easiest. That was the
only consideration. But, wunfortu-
nately we found that some unforeseen
troubles started. The impression
went round that the Government of
India acceded to the creation of the
new Andhra State because of violence
or fasts. I would like to say with
all the earnestness and emphasis at my
command that this is a thoroughly
wrong notion. I think if these disor-
ders had not occurred Andhra would
have come into being perhaps much
earlier.  Therefore, let.nobody think
that they will force the Govermnent of
India to have new States merely under
threats either of fasts or of civil disor-
ders and I will also say with all the
emphasis, as one who has tried to study
in some respects what Gandhiji stood
for, that these fasts for the creation of
new States are the most un-Gandhian.
Vinobha Bhave has said so often that
this is not the time, this is not the
way in which we should try to indulge
in fasts only for the creation of new
States and trying to arouse strong feel-
ings. But we do wish all God-speed
to the new Andhra State, I believe
that the creation of these new States
on the basig of administrative and
language convenience will foster the
unity of India. The Andhras and
Tamililans who perhaps may oppose
the introduction of Hindi now because
they feel that justice is.not being done
to them, will take to Hindi as the sym-
bol of national unity with more enthu-
siasm.
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While we discuss these things, I
would earnestly appeal to all friends
here that while they talk in terms of
creation of new States let them em-
phasise the underlying unity of India.
We are proud of the Indian culture.
Let us not talk too enthusiastically
about the regional culture., Of course,
every region has some good points,
points of language, literature and- so
on. But essentially we all stand for
one great Indian culture of this land
and the more we emphasise it the bet-
ter. When I go to some parts of the
country I find a tendency among some
people to sing songs of the different
regions. Now it is not a very healthy
tendency. We must begin with ‘Vande
Mataram' and then we may sing eur
regional songs. That is the way in
which we can create a better spirit. Of
course Mr. Frank Anthony was rather
pessimistic, but what he said has some
truth in it, because if we do not look
at the whole problem in the right pers-
pective there are some inherent dan-
gers. But I am sure that this country
is great enough, the people of different
regions are great enough not to indulge
in activities of parochial nature and
when the new States will be created, I
am sure, they will favour unity. This
country will rise to its full heights and
will show to the world that we always
believe in Indian culture and unity and
that we can rise equal to the occasion.

I will also say one thing to the
Andhra friends. 1 have been very
much pained to hear that some people
still think of scrapping prohibition,
When they think of a new State and
they think of the expenditure they
say, what good is prohibition? For
heaven’s sake let the Andhra State not
scrap prohibition which ig our funda-
mental faith. Let the Andhra State
be a Sarvodaya State and let it try to
follow some new pattern of adminis-
tration. Why can’'t we have a good
capital in Kurnool, simple capital with
small buildings but decent and com-
fortable buildings and, therefore, let
us not talk too much in grandiloquent
terms and think of increasing our ex-
penditure and scrapping prohibition.
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There is just one thing more and I
have done. Although we do want to
create new States. we do not want to
upset the Five Year Plan. Let that
always be in our mind that ultimately
the basic problem in this country is
poverty and unemployment and what-
ever we may do we must have res-
iraint; we must have balance of mind
and a sense of proportion so that we
might not upset the very plan which is
our hope for the future.

Shrl Raghavachari  (Penukonda):
This is a moment of consummation of
the age-long desires of the Andhras and
a moment when the thing for which
they struggled, sacrificed and laboured
hag after all come into being. At this
moment I will be failing in my duty if
I do not pay homage to all those de-
parted souls who worked with great
enthusiasm, with great sacrifice for the
realisation of this moment. We today
who are alive have at least a chance of
being able to participate in the fruits
of their struggles but those put in self-
less work, without such hopes for
generations. It must be an occasion
when we must pay homage to these
people.

Now, Sir, I speak as one of thre
Andhras and I am depressed with the
many surrounding circumstances that
really are grouped together in the way
of proper functioning of this Andhra
experiment. Every one of you knows
that this is a State which is created as
an experiment and they would watch
this experiment and then the fate of
other provinces depends upon the suc-
cess of this experiment. We have
started under the auspices of what is
most depressing. Well, at a moment
like this, as an Andhra, I cannot but
feel that we must discharge the res-
ponsibilities that are involved in the
formation of this State and fulfil the
dreams of those who sacrificed their
lives. We have started, Sir, as I said.
with very unpromising surroundings.
We are thrown into the wilderness. We
do not know where we are: no city for
the Capital or headquarters. Practi-
cally it is like the experiment of the
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old Congress offices when they were
being raided. People went with an
umbrella; sat under a tree and then
called it the Congress office. ~We are
today driven into a situation of almost
that kind.

Without any financial resources and
with heavy debts on our shoulders we
have to work this new experiment
successfully for the fulfilment of the
hopes of other sections of the country.

Here I would appeal again to the
Central Government, that it is their
responsibility who have put us into
this situation, depriving us of one part
of the country Madras City because
some people complained against its
inclusion and finally leaving us with~
out any money, to please provide us
with sufficient funds and then we will
certainly combine our efforts to make
this experiment a success.

And then I would only say one other
thing and that is this. In the course
of the formation of this Andhra pro-
vince, many occasions arose when we
had to place our case for just and equi-
table treatment before you. 1In this
struggle we had naturally to cross
swords with our neighbours, Kannadi-
gas on the one side and the Tamilians
on the other. I would beg both these
brothers and neighbourly States to
look upon us as their former brothers..
We have absolutely no ill-will towards
any one of them. We have been only
placing the difficulties that are in our
way and it is because of that we made
out a case before you and now that
that moment is over I would beg of
them to be very sympathetic towards
us. They have promised goodwill but
goodwill merely - in words won’t do.
They must genuinely and sincerely
feel on their part that we desire and
deserve their continued goodwill.

11 aM.

In this goodwill there is one thing.
You know. unfortunately, in our Andhra
country, even today there is no unified
leadership. Even today there are so
many other matters which we can welt
decide for other to copy. Some of ocur
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experienced friends did mention it and
1 too feel on this occasion that we
should emphasize the formation of vill-
age panchayat autonomous units and
reduce our expenditure, and carry de-
mocracy into the villages and thus
save the country.

And only one other thing and that is
this: . The experiment will only suc-
<eed if all of us, who have thig responsi-
bility, cast away communal feelings.
When the whole world is watching us,
it will be a big disappointment and
shame to us if this part of the nation
-does not really progress. There are
plenty of resources with us. What {s
required is some more time and good
neighbourliness of all who will not
create public opinion against us and
then say, “Oh, the Andhra country is
gone” and so.on, You may individu-
ally feel happy about it; but it will re-
flect on the country as a whole. If
the experiment fails all of you will
suffer and we will suffer the most.
“Therefore, as one of the Andhras. I feel
it is a moment not for jubilation but
it is a moment for taking over a seri-
©ous responsibility which we must dis-
«charge with firm determination.

st fto qwe TR (T¥eTYR-
ferr-srqgfen ofaat) : q8 wgaT @
TGT T8 a1 T s fr aw faw g
am ag Faue faen § A wAw agw
79 ¢ 7w fog  afaw 7 N w7 A
AE ¥ qAET JATNEAE |

Tz Fter fadqe T ¥ & q37
F AR N THAT 6T a0 {TF FT
fom g 1| gw foq gré qrat stma &Y
fagfrr o afr swra 9 & @
& ol wfegg forw & fr To aexr =7
JAET AT § TLNT & T

@A AT A 7 § fr @ qvw
ARG ® AT ¥ A sfew srhma
REFE | G TE A § TF 7 TF Iy
T[] HT w77 § X N wrwrEAr
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XTI #T THAT §Y A g U N
q aelg e qA & fod WA 14
ST Y YA F WAST AR, HiEr
LACUR NI SRR S g iy
37wt § oY g wifw & scwaen
A Zfe safwr § g o feafi ot ot
AT EY ATTAT | G FTO0 I & G0

| T qEY FAYT AT ARG Ag W A9

e fafrex age & w7 F[TIRATE
Fif a7 A Fwreefa §, A AR -
W qET AW & A& § | WY q; q
qTeY oy w1 7@ e QA R oE
|rq 2% q@ § o E | 59 fod g
o AT § SEET guTHE A wfgd
WY Iga anfa & o0y weg FET A §
IAFT FAr v ! faw @ qoma R
feg=r a7 qormalt &7 waTe daT ga I
HG AR TR A AATATC HIT L
g qE AT graqd qrAA AT ATEAT
g1

AR wgrrsy § o it Av & aX
W §5 wredie g€ I9E gH H ¥ 5T A
¥ ISTAT 9&T \ T KT § g0 qfewfod
¢ g T Tu% ford g ST 9T FATEY
FT &Y Qa7 AT Tifed FF gw aevaEani
wY qafer geor faear ofgd | srwEe
AT T A AT o7 oA A § AR
EATX ATY =BT sqagr g faar smar
g1 ar gaerad wa gy arwr-
e g Y § a g ot gy &
fe gqw wgroeg g wifge  Afe
gt oY fafsrw  orfegY & A svr €
I7 X § g %gAT g g fin GET HR
q @ gew) §Y o0 g fae
wifgw | @ it w1ga § fr g epfar
w1 fawrg £ IR g7 od feEers
1§ e TRV Y FET g
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g7 Az & f gura 3w qT WEIR A
a3 @ g s vk, faxd
IS, ASATEN, TFAATT A
fromm &1 9 § 9t wew wTAT
wrfge | farrs resr Y qaeT =fEg
AR EaEE FT fawiaT w3, w0B-
argr, fazd 9 vt w7 faer *<
HQFT HEASZ AT WAAF a8 AN
TgaT g

FfY Trgvedy wHY FY aT@ FEY
wf | g WY wET a9, g@H aen-
qeae oY & wfafafe &Y oA ¥
Tfg 1 g es AT EfF a T
17 T A A TN § A% A o=
qers § Tt A1 7Y quar 48 o
T FTER & wrewr gwg W fw e
1 gt ar oy e ga v FTEY FTO -
T qF NS E | MreT o JR] e
T & N 3z A AT iwWI N
W g1 Afew g/ O AT W g
famT & 1 &Y snaR WG SwT A S TaTd 7
W 0 Ifaw aww faemr wfygw o
T AR grew A frdgw s € AR A
Pl aw &1 awd A FTTE |
Mr. Deputy-Speaker: I should not

fail to call a Kannada gentleman, Mr.
Joachim Alva.

Shri Joachim Alva (Kanara): We of
this generation have witnessed two
world-shaking events. One was when
one man got a State without firing a
shot! The other was when the man
who worked for a State all his life
got a shot into his heart. It was said
of Mohammed Ali Jinnah that he got
Pakistan without firing a shot. And
the man who yearned and died for the
freedom of India, Mahatma Gandhi,
when the dream of Free India was
ahout to be fulfilled and India was cut
into two, he recelved a shot into his
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own heart. So also, be it said to the
glory of Sriramulu that he carved out
a State for the Andhrag by the sup-
reme sacrifice of hig life. It will be an
event which will be remembered for a
long time to come. Few of us have
the guts to go hunger-striking. The
spirit may be willing but the flesh is
weak and not strong for the occasion.

I am sorry my hon’ble friend Shri
Anthony is not in the House. We of
the Christian faith have much to be
ashamed of. The followers of Christ
who died on the Cross, His followers.
especially the white followers have to
be much ashamed of. ' Had it not been
for the un-Christian acts of Christians
in this country, I mean the white Chris-
tians, this country would not have
witnessed the quarrels® between the
Hindus and Muslims and Sikhs in the
last few generations. And even now
they are carrying their machinations
of pitting China against Japan, China
against India and Russia, or Pakistan
versus India with their own selflsh
ideas of material wealth and material
advancement and amassment of as
much gold and silver as they can get
hold of,

As I saild, I am sorry that my friend
Mr. Anthony is not here. Why does
the Queen of England go to Scotland
to be crowned in a symbolic fashion?
Scotland is a part of the United King-
dom. It is a tiny country. When the
Queen is solemnly crowned with all her
glory at Westminster in England, why
does she go to Scotland to be crowned
solemnly again? Only to satisfy the
feelings of the Scots and to foster a
feeling of nationalism. If these two
small countries emphasise a kind of
a linguistic division or affirmation,
what about India with 350 million of
population? )

India is such a vast land. After all
is said and done there are fifteen langu-
ages for the 350 million people. 1n
1787 when George Washington became
the President of America there were
only thirteen States. Today there are
forty-eight States. And yet America
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is able to assert herself in a united
manner with all the forty-eight States.

We are twenty-seven States now-—
nine, eight and ten according to Part
A, B, and C, respectively—under the
articles of the Constitution. But on
a linguistic division, we shall be fif-
teen States and no more! By
this process of linguistic -division we
shall have fifteen States. Therefore
we shall have lesser expenditure.

After all is said and done, today a
process is set upon, a process under
your valued and wise chairmanship—
you have the brawn and brain of
Andhra and Tamilnad together—and
the hon. the Home Minister, coming
from UP. and who wasnursed in the
chambers of that great and eminent
patrician amongst our patriots, the late
Pandit Motilai Nehru, the father of
our Prime Minister. My hon.
friend Shri Gopalan referred to the
Nehru Report yesterday. I was one
of the few persons in this House who
had the honour of being present at the
Bombay AICC * in 1927 when Pandit
Motilal Nehru was authorised to draft
it, when Mr. Srinivasa Ayyangar was
the President. However I may tell
my friend Mr. Gopalan that that re-
port was torn to pieces by Pandit Moti-
lal Nehru himself on the banks of the
river Ravi at Lahore on the midnight
of the last day of the year 1929 because
the British Government was not pre-
pared to implement it? What we de-
manded in 1930 we have now achieved,
though today we have it in a crippled
form, with a division of this land.

The march for linguistic provinces
now cannot be stopped. I want to
point out to my friend Mr. Anthony
that we Christians, who have been ac-
customed to talk in English from the
time we took up our brushes and even
after death, have to understand that we
are a minority of hardly a few lakhs.

We must talk in the language of the‘

people. (Interruption). 1 am
not giving way. Whether you
like it or not we have to speak in our
1egional languages. From today
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every child will have to learn and
speak in the regional language and the
national language of Hindi and there-
after master English, German, Chinese
or Russian. Three languages have to
be learnt, without which no one will
be a complete citizen.

The historic process is on. Today
Andhra is born, and Karnataka is on
its feet. You cannot deny to Karna-
taka what you gave to Andhra. I
had the honour of accompanying the
ex-President of the Congress, now hon.
Member Babu Purushottamdas Tandon
when he went down into Karnatak. He
patiently heard the people there and
has now strongly backed up their
claims. With the other Kannada
speaking areas joined to Mysore, a
Karnataka State will have to be form-
ed. I can tell you there will not Dle
there in Karnatak, that kind of tant-
rums, machinations or hatred as we
are seeing today. The peonle of
Karnatak demand with one voice that
Karnatak be formed forthwith and
the Union Government can never
ignore that demand. If perhaps the
Tamilians who have the brain—and
Tamil is one of the oldest languages
in the world—had shown more toler-
ance and the Andhras more patience,
there may not have been this fight
that we are seeing today. Today we
see a scramble for pots, pans and fans.
When ushering in the new States there
should be no such disputes or bicker-
ings. We beg our Andhra brethren
to regard themselves as a good
daughter-in-law or rather a wife join-
ing the husband or the son coming into
his own house; we also beg that the
Tamilians may be more generous in
giving them all the requisite materials
and help. The Andhras, even if they
do not get it, will one day be strong
enough by their own efforts and the
Tamils none the poor for the giving.
These are our wishes.

With these words I-only wish to say
that I am very grateful to you Sir,
for giving me this chance to speak,
This process of linguistic provinces is
on and we shall build a united, strong
India, irrespective of what my friead
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Mr. Anthony has said about dis-unity
of the country. During the British
regime there was unity only in the ad-
ministration, and they pitted one sec-
tion of the. people against the other
for keeping their own hold on this
land. -

Shri A. M. Thomas (Ernakulam):
Sir, I want to make one submission.
Christians in our place speak Malaya-
lam, not English.

Dr. Katju: I imagine the whole
House will share my joy that this
great debate is ending on a harmoni-
ous chord or a harmonious note. Many
very difficult and controversial topics
have been introduced. When my hon.
friend, whom I admire so greatly, Mr.
Gopalan, began, I thought—he said so—
he wus ending one debate and Introduc-
ing another. He began with all sorts
of provinces which we had in mind.
1 do not know what his schemes are.
But, that is not the question today
here. He quoted largely from the
Congress literature. He said to us
that he was a Member of the A.I.C.C.
years ago. I do hope that he will
leave his present company and come
back to us. Perhaps he will find the
atmosphere more congenial to fruit-
ful effort rather ‘than to destructive
effort over there. He quoted largely
from those resolutions. 1 have read
them myself......

Shrl K. K, Basu (Diamond Harbour):
And forgotten.

Lr. Katju; A lawyer never forgets.
He may pretend to forget, but he never
forgets, ag you know. His is a very
convenient memory. Please don't
disturb me; I only want to speak for
a few minutes.

We have all been brought up in
those resolutions. We all know that
it was due to Gandhiji's efforts that
the Congresg organisation was re-
orientated on that divisional basis.
Please remember also that he did not
divide that orgamisation solely on the
linguistic basis, but it was what I may
call on organisationally more easy
basis. But, what I wanted to em-
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phasise was that the leaders who were
responsible for all these resolutions.

Shri 8. §. More: Have gone.

Dl;.‘ Katju: Would you kindly pause
for a minute? You have a bad habit
of interrupting. I expect much bet-
ter from an old gentleman like you.

Shri S. S. More: Sir, I protest.

Dr. Katju: Well, I withdraw; let us
have ‘middle-aged’ man. You must
set an example to other younger peo-
ple.

I was coming to this. The people
who were responsible for these resolu-
tions, as my hon. friend said, sume of
them are no longer with us. I remem-
ber with great reverence today Sardar
Patel, one of the architects of pre-
sent day India. When you are talk-
ing of all these resolutions, please re-
member,—it is only an academic
point and I do not want to pursue it
further—all these resolutions were
passed by the Indian National Con-
gress when technically the regions
known as Indian States, which cover-
ed 3/8ths of India, were not parties to
these resolutions. Today, if you
find the whole of India is represented
here, it is mainly due to the efforts of
Sardar Patel, and our greai leaders,
including the Leader of the House.
What did they advise? It is rather
curious that you go back to history,
go back to 1923, 1927 and 1930. But,
what did the very framers of these
resolutions tell you in 1847, when
India came into being?

Shri A, K. Gopalan (Cannanore):
Here is what Sardar Patel said,

Dr. Katju: I know.

Shri A, K. Gopalan: What has he
said?

Dr. Katju: You know what he has
said.

. What did he say when India came
into being, when there was the great
cataclysm, this great holocaust in
19477 There were all these Indian
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States. The British were gone. They
said to every Indian Ruler: you have
had treaties with us; it is up to you
now; you are all independent. There
.are small States in Utkal, Orissa; re-
venue 2 lakhs, revenue 50,000, revenue
3 lakhs; everybody became indepen-
dent. Sardar Patel came there to the
Government House at Cuttack. He
assembled all of them. He said to
them:. you have all become indepen-
dent; you have no treaties with us;
you go ahead and run your adminis-
tration; the only thing is ‘this: up till
now, you were depending on British
arms, British army and British police
to assist you; you have become inde-
pendent; we will not give you that
assistance. Any way that ig beside
the point in this discussion. The point
that I am suggesting is this. @ What-
<ever the resolutions may be, Sardar
Patel was a Member of that Commit-
tee known as the JVP Committee. What
did he say there? I have had some
talks with him. I was not in active
politics because—Acharya Kripalani is
not here, he has a poor opinion of
Governors—I was in those days in
Bengal. I used to come here once a
year. I have spoken to Sardar Patel
personally about all tpese matters,
concerning all of us. We are all com-
pletely alive to the demands of the
situation, to the march of time, march
of the people. They go into the vill-
ages everywhere. It is not only you
who go to Karnataka or Maharashtra.
We are all familiar with them. We
are all Indians. I have spoken to
Sardar Patel. He said: you must
wait a little; priorities come first. My
hon. friend Mr..Anthony also said,
priorities come first. He said; we
must settle down, restore law and or-
der. Could you imagine one crore of
people—] have never read about it, I
was a student of history in my days—
such a tremendous migration of peo-
ple, 5 million going from this side and
another 5 million coming over here
and spreading all over the land, Ben-
gal, Punjab, etc.? He said: we have
got to settle these things, we have got
to consolidate our country, our free-
dom; these things will come later. He
was not talking in terms of half a
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century or 25 years. He sald: wait
for 5 years, 10 years. I am very
sorry, all of us lament, I lament deep-
ly personally, that Gandhiji has been
taken away from us and Sardar Patel
has been taken away from us. Be-
cause, being the founders of this great
India, they would have guided us at
this moment. Of course, hunger stri-
kes, fasts and all that: who led us
into all that? Mahatma Gandhi. our
Bapu. He would have told us what
are the topics for hunger.strikes and
what are not. My words do not carry
any weight. His words would have
cerried weight; but he has gone. Simi-
larly, it Sardar Patel had been here,
he would have guided us. People call
me a sort of successor, somebody said
yesterday ebout Malcolm Hailzy,
somebody said Maxwell, but nobody
said, you are a successor of Sardar
Pate! here. You go back to pre-Bri-
tish times and British times. I simply
wait to hear that I am also a successor
o! Rajaji. These are the immediate
predecessors and I am trying to follow
in my own poor way their footstens.
Sardar Patel used to say: consolida-
tion of the unity of the country; pre-
servation of the unity of the country;
preservation of the morale of the ser-
vices; get them fixed up because they
are the frame which runs the institu-
tions. Somebody was talking about
Ministers and all that. These are
different matters; but we must have a
good civil service. Those five years
have now gone. I myself venturad
to say two days ago that personally I
cannot understand democratic institu-
tions end Parliament elected on adult
franchise in a sort of a multi-lingual
atmosphere. Supposing in this House,
very many hon. friends speak in the
national language, I believe there
must be about 100 Members here who
say, we are unable to follow. But
supposing you were to say that the
rational language is not known—and
English, I entirely agree, has got no
future here—supposing every one of

_us were to speak in our own regional

language, what will happen? We
speak here in order to make ourselves
understood, not for the love of our
own voice. We speak-here for the
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purpose of making ourselves under-
stood, to bring other people round to
our views, and to appreciate the other
persons’ views. Supposing we were
to speak in our own regional languages,
the thing would become a babel.

Mr. Deputy-Speaker: Even other-
wise also it happens., Even if there
are no linguistic provinces, if English
goes out and they do not know Hindi,
what will happen?

Dr. Katju: I am only talking of to-
day. If you go to composite Madras,
there are four languages there. Go
to composite Bombay. It ig the same.
You might remember in the last ses-
sion we had one hon. Member speak-
ing here, He began to speak. He did
not know English, He did not know
Hindi. He was a Harijan. We had
a discussion, and Dr. Lanka Sundaram
was acting as his interpreter. He
said he wanted to take part in the de-
bate on the Special Commissioner’s
report about the Scheduled Castes.

Dr, Lanka Sundaram: Scheduled

Tribes.

Dr. Katju: It would not make much
difference.

1 do not want to go deeply into
that. I say you cannot have demo-
cratic institutions functioning proper-
ly on a multi-lingual basis. My hon.
friends are quoting largely very anci-
ent resolutions of the Congress. I
would ask Mr. Gopalan to read the
most recent one. The Congress is
not a static organization. Congress
is a dynamic organization, functioning
well.  The ages are changing. First
we had the steam age. Then we had
the electric age. Now, we are in the
atomic age, we are in the hydrogen
bomb age. Therefore, I cannot say
“Please go into Manu Smriti”. You
will say “What is Manu Smriti”. There-
fore, don't quote this is what the Con-
gress said in 1923; this is what the
Congress said in 1930. Why not see
what the Congress said in 1953 at
flyderabad? We passed a hig resalu-
tion.
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Shri K. K. Basu: It is in the power-
age of the Congress.

Shri Chattopadhyaya (Vijayavada):
You said just now it was not static,

_‘but dynamic. I can say that it is die-

anaemic.

Dr. Katju: Here is a poetical obser-
vation, a poetic interruption, and
goodness only knows what poets mean.
I do not know. I am a very prosaic
person. '

Shri 8. S. More:
procedure.

You know only

Dr. Katju: Very well, I was coming:
to the Boundary Commission. My
hon. friend made a great appeal to.
me about the All-India Boundaries

Commission. He is a very suspicious-
individual. He said: “It is also &
dodge. You may appoint a boundary

commission goodness knows when.
two or three years hence.” He said:-
“Now definitely if you once announce
here on the floor of this House that
this All-India Boundaries Commission
will be appointed within six months
time, then there will be peace in the.
land.” If you don't make that an~
nouncement, speaking about Malabar:
and Kerala and other provinces, he-
held out, of course indirectly, lots of
threats, and he will see to it there will
be this, there will be that. How did:
he gather that the All-India Boun-
daries Commission was not going to.
come quickly. Possibly we should do.
it in six months time, even earlier. I
should like to have the All-India.
Boundaries Commission before the
year closes, here in 1953 before this
year closes. I should like to have fit.

Shri Gadgil: That is the announce-:
ment by the Prime Minister.

Dr. Katju: Why did he say this. The
leader of the Communist Party......

Shri A. K. Gopalan: You have an-
nounced it now.

Dr. Katju: Therefore I say I want
to make it quite clear, viz., that the
All-India Boundaries Commission will
come soon, and we want to have done -
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with this problem. This All-India
Boundaries Commission will examine
the whole problem in one compact
whole, not in comoartments. We do
not want to deal with Karnataka here,
and then after two years with Utkal—
a very favourite controversy—with
which I am very familiar—between
Bengal and Bihar......

Dr. Ram Subhag Singh (Shahabad
South): They-want to be joined to-
gether as the United Provinces of
Bihar, Bengal and Orissa.

Dr. Katju: I do not know what Mr.
Chatterjee feels here. There are my
Bihari friends. I am prepared to
join the whole of Bengal with Bihar.
Will you take it? What more do
you want? You get the whole of
Bengal with Calcutta thrown in, and
the jute mills and the textile mills.
You go there......

Mr. Deputy-Speaker: The hon, Minis-
ter has said he will appoint a Boun-
dary Commission. He s deciding in
advance!

Dr. Katju: I was speaking, as I said.
because I have to deal with these mat-
ters there in another context. I thought
it might be a matter of satisfaction...

Shri R. K. Chaudhury (Gauhati):
On a point of information. Would it
not be much better to join the back-
ward provinces like Assam with the
United Provinces?

Dr. Katju: It is a question of know-
ledge of geography. I do not know
whether Assam is contiguous to the
United Provinces. There will have to
be some sort of corridor, but you bet-
ter go before the Boundaries Commis-
sion. and put forward that proposition.
They might give it.

Now, Sir, the very remarkable
speech and very frank speech made by
my hon. friend Mr. Frank Anthony
has attracted attention.

Shri Algu Rai Shastri: Mr. Frank.
Dr. Katju: I have my own views in

this matter. He said: “Look at the
past. The multi-lingual States have
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functioned”. Of course, they func-
tioned under the British regime with
which my hon. friend has great ties of
affection. I have also been present
in the Legislatures which were consti-
tuted by the British. Up to 1892,
Lord Lansdowne'’s time, it was com-
pletely despotic rule. Then we began
with this school of local self-govern-
ment and these Legislatures—these
multi-lingual legislatures. There
everybody spoke English. When my
hon. friend is talking of multi-lingual
provinces functioning, his idea is that
the tie which binds them all together
is the great English language in which
he and I and many others of us have
been brought up, in which all the
Tamils have been brought up, all the
Andhras have been brought up. That
is the great language which binds us
all, And as my hon. friend Mr. Alva
said:  “Just conceive for a moment
that English disappears, what will
happen?”

The Minister of Communications
(Shri Jagjivan Ram): Why conceive
anything?

Dr. Katju; It is probably beyond his
conception. So far as I am concern-
ed, I know. He talked a lot. Of
course, it was a very fine speech. But
when we are talking of culture, I per-
sonally think that it is of great im-
portance, fundamental importance,
that we should talk not about religions
and faiths and sects and all that, but
one Indian culture. And if there is any
Indian here who says: ‘“Not only is
my religion separate, not only is my
regional language separate, but I have
a separate culture of my own”, then,
speaking not as Home Minister, but
as an Indian, I say: “This country
is not for you. Go elsewhere,—he-
cause, we must have one Indian cul-
ture. whatever it is. I am not saying
it is going to be some sort of a des-
potism, some sort of a domination.
We are going to have one composite
culture to which every single Indian,
every single community—Parsi, Sikh,
Jain. Hindu, Muslim, everybody who
i3 living here—makes a flne contribu-
tion, and becomes proud of it, proud
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of that Indian culture. That is the
ideal for which I live, and if my hon.
friend Mr. Frank Anthony has got
some other idea, because he was talk-
ing very much of culture, then I say
he had better revise his notions, he
had better take lessons from what is
happening today. It is not so much
that we should speak about, it is so
much that we should think about.
Read the newspapers. Go into
the villages. My hon. friend Mr.
Rajbhoj said something about the
Scheduled Castes. When I hear those
:accounts, it pricks my heart, pains me
considerably. You cannot find a
solution by making speeches in Parlia-
ment or in the Legislatures, but we
have got to find a solution in the vill-
.ages themselves. You have got (o
carry on an agitation there for pro-
«lucing more and more amenities,
more and more affection and more
and more unity, for fostering this cul-
ture. Casteism, or communism or
communalism—I  said ‘communism’
also—or provincialism etc. 1s dead
.and gone. One thing which has
«caused me inexpressible joy is that
-even when the debate was.in its most
excited forms, from every side of
this House, there was this pride in
our great India, this necessity of hav-
ing one united India, and that that
unity shall under no circumstances be
jeopardized. 1f you have this in your
‘mind. then I say again that an all-
India boundary commission will exa-
:mine this matter and go intc every
question. If it ig a settled question.
it is a settled question. If the peo-
.ple of Karnataka want it, they are
not going to rip it open. If it is a
-one-way traffic, it is a one-way tra-
ffic. If a thing has occurred. it has
occurred.

jeopardized.

Coming to one particular matter to
which my hon. friend Mr. More re-
ferred, wviz., the great Maharashtra
province, it so happened that he did
not tell us anything about the Maha
Vidarbha. Where do they come into
the picture? I am hearing of all
sorts of things.
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Shri S. S. More: Refer it to the
boundary commission. We shall see
about it.

Shri Gadgil: Refer it for every state,
and be done with it.

Dr. Katju: So, please do nof{ blame
the Government. Only the other.
day, I had a letter from the Chief
Minister there, that they will not take
these people. So, you better settle
it with your brothers in Nagpur, and
brothers in Amaravati as to whether
they will have a Maha Vidarbha or
Maha Poona. or whatever it is, or
where will they have their capital. I
am not concerned with these matters,
so I do not want to go on with this
matter.

° But as I said earlier, this debate
ended with a very harmonious note. a
very affectionate note, and I should
like to end it again in that same note.
I live in the hope that everything that
has been said will be forgotten. It is
now going to be 12 o'clock...(Interrup-
tions).

Shri N. C. Chatterjee: Does the hou.
Minister want us to forget his promise
about the boundary commission also?

Dr. Katju: Mr. Deputy-Speaker, I
think you must do something by way
of rules or something else, to stop this
habit of frequent interruptions. I seem
to be the greatest victim of it.

1 was speaking very seriously and.
saying that we shall all now pray
that this great new State which is
being formed will work well, and wil
draw lessons from the mistakes that
have been made. Some people” said
in a very sarcastic tone—Mr. Anthony
did it, and some other people also did
it—that this movement is for getting
ministerships and deputy ministerships.
It was all, I say so without meaning
any disrespect, not to my taste, and I
suppose it was completely unfound-
ed. I do not think that any one of
us here is actuated by any such feel-
ings. But supposing there have been
mistakes of that description, I do hope
that my colleagues and my friends and
co-workerg of all parties in Andhra
Desh will, in setting up their home,
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benefit from the mistakes made any-
where else. I remember when we

started the Ministry in United Pro--

vinces in 1937—and the province re-
mains the same today—we functioned
with six ministers. Of course, now
the work has changed enormously.
This food business, this rationing
business, the idea of a welfare state.
the work of planning and development
etc. have all increased enormously. But
supposing you can do with less, and
have economy, I am certain that the
Andhra people who will take every
matter into consideration, will show
smong themselves and to the rest of
India a fine example of united effort.
I hope not one discordant note shall
be heard from Andhra Desh, not one
single individual from Rayalaseema
will come and say that in this new
Andhra State, his interests have been
neglected and have not received pro-
per attention.

With these words, I beg to commend
my motion for the acreptance of the
House.

Mr. Depnty-Spe‘aker: It now re-
mains for me to put the motion to
the vote of the House,

ri S. S. More: I think it will in-
volve some amendment to the Con-
stitution, and a particular majority
will be needed. I am just asking you
the position.

Mr. Deputy-Speaker: Article 4 of
the Constitution provides that so far
as thig matter of carving cut a new
State is concerned, it shall not be
deemed to be an amendment to the
Constitution.

Shri 8. S. More: The Schedules will
have to be amended in the Constitu-
tion.

Mr. Deputy-Speaker: Article 4(2)
of the Constitution reads:

“No such law as aforesaid shall
be deemed to be an amendment
of this Constitution for the pur-
poses of Article 368.”
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So. there is no difficulty in the matter.

Before putting thig motion for the
vote of the House, I want to express
my thanks personally, for all the
members, on all sides, the Scvern-
ment as well as the Opposition mem-
bers, for the harmonious manner ia
which they have conducted the de-
liberations here, though this is a Bill
which would naturally evoke admira-
tion on the one side, and on the other
provoke comments and discussion in
a heated manner. Ultimately after
the full picture is drawn, the old
lines and crawls have already faded
out. I hope the same kind of menta-
lity will prevail in the other House,
and ere long thig will become an ac-
complished fact, and on the lst of
October, the new Andhra State will
come into existence. It is my great
pleasure now to place this Bill as
amended, before the House, for its
acceptance.

The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

THE ESTATE DUTY BILL—Contd.

Mr. Deputy-Speaker: The House
will now proceed with the clause by
clause consideration of the Bil! to
provide for the levy, and collection
of an estate duty, ag reported by the
Select Committee.

May I suggest that clause 2 may
stand over, because it is the defini-
tion clause?

Shri C. D. Pande (Naini Tal Distt.
cum Almora Distt.—South West cum.
Bareilly Distt.—North): Before you
proceed further, may 1 know the pro-
gramme of this discussion, clause by
clause? On that depends the length
to which an hon. Member will speak.

Shri Gadgil (Poona Central): They
should not speak at all

Shri C. D. Pande: Why not?





